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EXIBIT: A

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (WZ) PUNE
0.A.65/2018
(Lalitkumar Namdeo Chaudhari Vs State of Maharashtra and others)

| pray to accept my submission on report submitted by The
Committee for Hon’ble National Green Tribunal in order dated 21/07/2020
in 0.A. 65/2018.

1. The O.A. dated 24" august 2018 dated is about direct violation of specific
statutory environmental obligation by govt. official in consent and

connivance and ‘ The National green Tribunal Act 2010, as refer to section28

2. The respective Committee report submitted is about the compliance or

noncompliance of MSW management role 2016.

3. In any conditions dumping of MSW in river basin and below river bed not

permissible.

4. Although the report is not related to the subject of O.A. 65/2018, the

respondents has submitted false, malicious and corrupt report.

Applicant

ST

Herewith my submission Lalitkumar Namdeo Chaudhari
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My submission on Report:

3.0 Committee visit & Observation

3.1 Visit: -

A committee has visited the site of Dhadi River at faizpur on 27/07/2021

with members. Following members of committee were present for the visit.
1. Shri Abhijit Raut, District collector, Jalgaon

2. Snri D. B. Behare, Executive Engineer, Jalgaon Irrigation Department

3. Shri Satish Dighe, District Administrative Officer. Collector Office Jalgaon.
4. Shri S.M. Kurmude, Sub-Regional officer, MPCB Jalgaon.

My submission

1. Offence is happened on date 31%" of December 2017 in consent and
connivance of chief officer M.C. Faizpur. Photographs are submitted with
0.A. 65/2018 (PI. ref. O.A. P. No. 20-21) and Google drive link of video
proof are also shared with Hon’ble NGT through email dated 25" june

2021 on email-ID judicial-ngt@gov.in as below.

Videol

https://drive.google.com/file/d/1pSLQ6kZK4b55kIbEQyd2JVSOqt7xdtx

t/view?usp=sharing
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Video2

https://drive.google.com/file/d/15gMJEzG0zv4SxzxQoaPSDBCskDmclY

cb/view?usp=sharing

| have only photographs and video of offence as proof, submitted
before Hon’ble NGT.

. My Complaint to The SRO Jalgaon MPCB was through e-mail on 12" feb
2018 (PI. ref. O.A. P. No. 14 to17)

. My Complaint to The Additional secretory Environmental department
M.S. and The secretory water supply and sanitation M.S. Mumbai on
govt. portal “ Apale Sarkar”. ( O.A. P.No. 10 to 13) was on 18" Jan 2018.

. After continue follow up The SRO Jalgaon MPCB visited site on
21/03/2018 and issued understanding notice dt. 20/04/2018 to M.C.
Faizpur without any proper action. ( O.A. P.No. 08,09)

. My complaint to Hon’ble NGT is on dt. 24" august 2018.

Period of 3yrs 7month, three and half of rainy season is passed with
lots of flood, hence according to ‘ The Solid Management Rule 2016,
section 12 to 15’ it is negligence in duty by the SRO MPCB Jalgaon,

Urban department Maharashtra State. and The Collector Jalgaon also.
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3.2 Observation: -

During the visit following observations were observed as.3.2.1 The site
is located at Dhadi River bridge. Faizpur at Coordinates 21'09’55.4 N

75’1’45.2' E. The total area was dumped approximately measures to 250 x

.
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1. The area measured by committee 250 x 100m shown in google
map is 100% portion of river bed, and adjacent to Haatbazar
(Athawade bazar). Herein demarked Google Map image No. 01
above.

2. MSW since 2016 was thrown and dumped into Dhadi river basin to
be carried away in flood waters. Basin Place where MSW was being
thrown is demarked in google image in report. Before the Swachha
Sarvekshyan Abhiyan-2018 monitoring committee visit, this MSW
lifted and dumped in deep and scoured depth d/s to bridge, north
of side of same place on the 31* Dec 2017 is demarked Google
Map image No. 01 above. This spread and dumped MSW in river
bed is covered by barrowing soil (Pl. ref. 0.A.P.No. 22 Photograph).
During this three and half rainy season floods the most of MSW
drained down. MSW buried part below scour depth is still existed is

being pollute the Ground water.

3.2.2 The riverbed was completely dry during the visit. Municipal
council, Faizpur carried out tree plantation in the riverbed towards
the weekly bazar in the area measuring about 130 x 25 meter. Total
28 number of trees are planted. The trees have height of about 12

feet.
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My submission

1. The committee visited on 27/07/2021. It was rainy season in
Maharashtra. In Photographs submitted by committee, the members
holding umbrella to keep dry themselves from rain. ( Pl. ref

committee report P. No. 6-7)

2. In Municipal council record 160 trees were planted, but it is in
totally river basin just after the few days of offence. ( Pl. ref O.A.

P.No. 22 Photograph)

3.2.3 There is small nala coming in river bed which carries sewage of

the town.
My submission

1. This small Nala carrying sewage of town is passing through the
river bed dumped with MSW, Percolation of this sewage with the

harmful leachate of this MSW dumped is polluting ground water.

3.2.4 Existing MSW processing site is located at Gat. No. 140, Kalmoda

Road Faizpur. The site is operational since 2017.

My submission
1. The existing site at G. No.140 kalmoda shivar is used to dump all

MSW since January 2018, but till date it is not operational. Municipal
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council report on MSW dated 18/11/2021 and electric consumption
bill are attached. ( please see page no. 43-49 )
2. Construction of civil works are completed on 19/08/2020, and

machinery purchase is also done during 2020-21.

3.2.5 Facilities present at site are — Weigh Bridge. MRF section, Shed
for Processing machines, three concrete platforms (for curing,
window, pre-sorting) simple processing machine (1 No). Screening
machine with belt conveyor (1 No). Single shaft shredder machine
(1No), Leachate collection tank, storage area for compost bags and

rest room for workers.
My submission

1. Construction of civil works are completed on 19/08/2020, and

machinery purchasing and installation is done during 2020-21.

3.2.6 MSW is dumped in 2017 near Haatbazar crematorium site is
lifted and transferred at present MSW processing site located Gut No.

140, Kalmoda Road Faizpur.
My submission

1. Haatbazar is adjacent to west bank of Dhadi River. There is neither

any space between Haatbazar and river nor any crematorium nearby.

7
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2. The Committee visited and inspect the on 27" July 2021, it is
almost 3yrs 7 month latter of offence happened dated 31*,Dec 2017

which is very late.

3. Committee doesn’t have evidence of shifting of complaint related
MSW on processing site. Details are given above in Para my
submission over report clause 3.1. Still there MSW collected since feb
2018 is lying in that place of processing unit Gat. No.140. It is neither
both segregated and sorted nor it is technically possible now. It is also
thrown in Nallas and wells around the Faizpur city. Herein | am
submitting photographs ( image No. 02 to 05), and Panchanama
report M.C.Faizpur O.W. no. 1529 date 18/11/2021 with all quantity

measurement. ( please ref to P.No. 43 to 46 )

Image No. 02- Last 3 yrs MSW at processing unit G.No. 140 kalmoda,
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Image No 03- last 3 yrs. MSW at processing unit G.No. 140 kalmoda

Image no 04- MSW thrown for Well filling purpose near Jagnade

Nagar layout area
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ImageNo0.05 — MSW thrown elsewhere near of residence and Nalla

side on Kalmoda road.

4. Neither any action of removal of the complaint related MSW from
river basin is done nor is action followed by MPCB on their notice

dated 20/04/2018 issued to M.C. Faizpur.

In ‘2.0 previous event’ para of the committee report

2.4 Letter was issued to Municipal Council in April 2018 regarding

Non-compliance of observed during the visit of MPCB.
My submission

1. Reference to the SRO Jalgaon MPCB complaint emailed dated 12

feb 2018 (PIl. ref O.A. P.No. 13, 14), they visited site on 21/03/2018

10
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and issued understanding notice to M.C. Faizpur vide dated

20/04/2018 (O.A. P.No. 08,09)

No any environment damage preventive action is taken well in time

by the MPCB.

Neither any action of removal of the complaint related MSW from

river basin is done nor followed by MPCB.

2.5 Applicant again submitted the complaint to collector office,
Jalgaon in Aug 2020. MPCB officers visited the location on 03/10/2020
and it was observed that MC Faizpur carried out tree plantation in
riverbed. About 28 number of tree are planted towards the side of

weekly bazar.

My submission

1. This is my second and another complaint for depositing MSW in
Mor river basin near bridge on nhavi Amoda road and at Rozoda road
side also for the non-compliance of ‘The solid waste management Rule
2016, by the date 14/08/2019, 19/11/2020 and 26/08/2021 to both

the SRO Jalgaon and the collector Jalgaon.

11
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But no necessary action is taken by the all respondents well in

time, except measuring tree plantation.

The Chief officer M.C. Faizpur has levied the penalty of rupees
of 1000/- (in words- one thousand rupees to contractor) as in action.
There were the proceedings to cover up the crime. No any proper

action was taken. ( Please ref page no 15 to 37)

In report letter to The Collector Jalgaon submitted by MPCB
officer Jalgaon, ref to my second complaint dated 14/08/2019, the
SRO MPCB have been mentioned visit on date 3/10/2020 to Dhadi

River. But my complaint places were at Mor river and Rozoda road.
Here importance of complaint is not seen by MPCB officials.

2. 6 MPCB has levied environmental compensation charges of total Rs
16.0 lakhs + Rs 2.0 lakhs per month vide letter dated 07/12/2020 &
11/12/2020 (Rs 8.0/- Lakhs for untreated solid waste to the tune of
0.9MT/Day from 1/04/2020 to 30/11/2020, 8.0 lakhs for non-
commencing work of legacy waste sites remediation and 2.0 lakhs per
month for non-compliance of solid waste management and legacy

waste management from December 2020 onwards till the compliance.

12
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My submission

1. MPCB has levied the compensation charges vide letter dated
07/12/2020 & 11/12/2020 for noncompliance of solid waste
management and legacy waste management, untreated solid waste to

the tune of 0.9 MT/day for duration of 1/04/2020 to 30/11/2020.

2. In e-mail by the SRO MPCB Jalgoan (srojalgaonl@mpcb.gov.in)

vide dated 26™ Oct 2021 mentioned me that the above action vide
dated 07/12/2020 & 11/12/2020 letters is taken for the complaint

received through ‘Apale Sarkar App’.

Actually this was my first complaint in 2018 before going to The

Hon’ble NGT (wz) Pune in this O.A.65/2018.

3. Herewith | am submitting the letter issued by the Chief Officer,
Faizpur Municipal Council Faizpur, O.W. 1529 dated 18/11/2021
Panchnama/report on MSW on dumping ground G.No.140, Kalmoda

Shivar.

Thus The MPCB officials are intentionally late and inadequate in
action over the both complaints. They seems to be not sure of their
duties as they intentionally makes lots of mistakes in discharge of duty

just to cover up the offence, to protect the respondents.

13
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The committee for the Hon’ble National Green Tribunal in order
dated 21/07/2020 in O.A. 65/2018 has submitted forge and corrupt

report before The Hon’ble NGT.

In my second complaint the police Inspector, Faizpur Police
station Faizpur also denied to file FIR and also not cooperate well in
time saying “this matter is not in their jurisdiction and there is no govt.

guidance in such matters”.

Applicant

v

oy

Lalitkumar Namdeo Chaudhari

14
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M Gma" Lalitkumar Chaudhari <lalitc24@gmail.com>

Voilation of environment act 2016
5 messages

Lalitkumar Chaudhari <lalitc24@gmail.com> Wed, Aug 14, 2019 at 3:23 PM
To: SRO Jalgaon1 <srojalgaon1@mpcb.gov.in>

Resp sir
Please find my complaint along with gps photographs

6 attachments
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1666K

Z15-83-14[Wed] 850

20190814_085732(AM)___[mapl.jpg
&) 1650K

¥ 20190814_084322(AM)___[mapl.jpg
4 2115K

20190814_091451(AM)___[mapl.jpg
1610K

20190814_091557(AM)___[mapl.jpg
1580K

15


https://mail.google.com/mail/u/0/?ui=2&ik=249538fb97&view=att&th=16c8f8c1b36e8edf&attid=0.1&disp=inline&realattid=16c8f88e99296646c804&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=249538fb97&view=att&th=16c8f8c1b36e8edf&attid=0.2&disp=inline&realattid=16c8f88e98ba645f7fc3&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=249538fb97&view=att&th=16c8f8c1b36e8edf&attid=0.3&disp=inline&realattid=16c8f88e99ac368b87a5&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=249538fb97&view=att&th=16c8f8c1b36e8edf&attid=0.4&disp=inline&realattid=16c8f88e984e3d254fb2&safe=1&zw

145

Kot Wasde i Fa-cpu, Wshaashiss 42550 irdin
Fatzpur
Mahmashien
Indiz

M15-0E-14]\ed] D205

ﬂ SORJalgaon.pdf
41K

Lalitkumar Chaudhari <lalitc24@gmail.com> Wed, Oct 2, 2019 at 7:19 PM
To: SRO Jalgaon1 <srojalgaon1@mpcb.gov.in>

Resp sir
As per my complaint mpcb haven't taken the action till date.
Today was heavy floods which wash ours the sewage wastage and all bio-degradable ,non-biodegradable with
plastics deposited by municipal council faizpur in bed of mor River and dhadi river.
This all happens due to partiality of mpcb department.
I'm very regret for this.

Regards
Lalitkumar chaudhari

[Quoted text hidden]

2 attachments

IMG-20191002-WA0061.jpg
84K

IMG-20191002-WA0056.jpg
58K

Lalitkumar Chaudhari <lalitc24@gmail.com> Sun, Oct 6, 2019 at 9:36 PM
To: SRO Jalgaon1 <srojalgaon1@mpcb.gov.in>

Resp sir
Very regret to say you As per my complaint offence by Faizpur nagerparishad faizpur, your department have not
taken the quick necessary action This causes the pollution of MOR river. For all this your department also equally
responsible as nagerparishad faizpur.

For your kind information.

Regards

Lalitkumar chaudhari
[Quoted text hidden]

4 attachments

Screenshot_2019-10-06-21-20-40-90.png
695K
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% FB_IMG_1570377010041.jpg
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68K

Lalitkumar Chaudhari <lalitc24@gmail.com> Tue, Nov 5, 2019 at 11:15 AM
To: SRO Jalgaon1 <srojalgaon1@mpcb.gov.in>

Resp sir

As concern to above my complaints please let me know the action taken by mpcb .
Thanking ur in anticipation

Regards

Lalitkumar Chaudhari
[Quoted text hidden]

Lalitkumar Chaudhari <lalitc24@gmail.com> Mon, Aug 24, 2020 at 10:31 AM
To: SRO Jalgaon1 <srojalgaon1@mpcb.gov.in>

Sir with respect to concerned complaints | have requests resp. Collector for necessary action to be taken.

PI find attachment
Thanking you in anticipation.

Lalitkumar N Chaudhari
Faizpur
[Quoted text hidden]

17
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ﬂ RMB complaint.pdf
376K

18
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Attachment in Email Lalitkumar Namdev Chaudhari
9, Shreeram colony, Faizpur
Ta: Yawal Dist: Dist: Jalgaon
Mob : 9422279725

E-mail : lalitc24@gmail.com

Date: 14/08/2019
To

The sub regional Officer
MPCB Sub regional office
Jalgaon.

Sub: Violation of the direction of Hon’ble National Green Tribunal in O.A.
606/2016 in the compliance of MSW management Rule, 2016 and

environment issues by Faizpur municipal council, Faizpur.

Resp Sir,

With respect to sub in written its my complaint, Faizpur Municipal
Council faizpur issued the contract to the contractor for the MSW
management in faizpur city. But terms and condition of contract and direction
of Hon’ble National Green Tribunal dated 02/07/2020 in O.A. 606/2016 in the
compliance of MSW management Rule, 2016 is not followed. There is no any
biodegradable non-biodegradable segregation and sorting of MSW since long
duration at MSW processing site, Also MSW from city is being discarded in

MOR River, nala filling at Rozoda road, and Jagnade nagar area. Thus even

20
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with the violation of contract M.C. faizpur making the payment. So you are
requested to take action as per The Hon’ble court direction dated 08/04/2016
section 15 of environment (protection) act 1986 stated in partl(24), and
environment compensation in term of section 15 and 17 of National Green

Tribunal Act 2010.
Complainant

Lalitkumar Chaudhari
Attached: 1. GPS Photographs

2. The NGT order

21
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M Gmall Lalitkumar Chaudhari <lalitc24@gmail.com>

Request to lodge complaint for restitution penaulty against municipal council
Faizpur in NGT (WZ) and under IPC 166,193,201,219,468 against govt servant

concerned.
1 message

Lalitkumar Chaudhari <lalitc24@gmail.com> Thu, Nov 19, 2020 at 7:51 PM
To: collector.jalgaon@maharashtra.gov.in, daojalgaon@gmail.com

To
The District Collector
jalgaon,

Resp sir,
I've used to make the attention of govt officials in violation of environmental act, and thereafter curruption along
with the other complaints. But the delay in action by administration leads to pay heavy price further.
There should be not only justice but strong action also for the awareness. And this is my humble request as there
nobody is taking serious about our planet.

Please find the complaint with photographs in attachment.

thanking you
regards

LalitKkumar N Chaudhari
Faizpur

10 attachments

GN PhotoEditor20202600122600spr.png
2891K
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2750K
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GN PhotoEditor20202810122810spr.png
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E Gazette ministry of EF CC.pdf
3864K

E ngtorder.pdf
618K

E National-Green-Tribunal-Practices-and-Procedures-Rules-2011 (1)(1).pdf
3469K
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370K

E compliant Letter.pdf
82K
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https://mail.google.com/mail/u/0/?ui=2&ik=249538fb97&view=att&th=175e0e1da9c5b68b&attid=0.9&disp=attd&realattid=175e0ad8a16ac45ea2c1&safe=1&zw
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This complaint is By E-Mail in pdf AfIaGHAR ATHCT Tterdl.
R AR Hieel. harqy

ar: Irad 5 S

$-Ad. : lalitc24@gmail.com
f&. $”/28/2030
ufd,
AT [Segiasr aga
IErrdbcankapicekroicy

fawg : qafaRo SreedT JHATAT SRUTE F6T Ao FRAT T g oG Avet
FeT g AT I GO FIOT T FAAAEN BIFGRY [T qr@el FIOF qrad

e

?) AT Qe fAdares haqy 9ol Fearer hoqy @ ffaeh awr
f&.e¥/0¢/R08%
Q) AT 3UVRerF HAFR A Vs UGNUT fAFF0r #zes, SAana fasmer

T § A AR Fodl dhR f&.28/0¢/R02R T FAROIET . o/20/R08R,
d 0&/?0/302
3) AN, TH. HIORIG o Plecdel JraT G . 2-/0¢/088

¥) AT. AEIRAFH, HqT TIRIRYE hoqy IR #AIAR. TA. HT d
FlecaeT IAT FodT &8 HIVEEd I & .2w/o¢/00R

9) H.IAR. TH. AT A6 Fleeded Tidl &5 UM Faell qradl.

&) AT Segisrl W1 IET FAdT §-Ad @R Fadl depR Aot & W/e¢/Ree T
qegeg 39T f&.¢/o¢/Re
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b) HAT. FEAROFR, HIYT FoRIRYE HorqT =T gare . 03///00R T
4/22/0%0.

¢) The Gazatte of India ( extra Ordinary) part - Il section (3)(ii) 9aTaor
I @ FAdY IRadaAATTT FFOFTAT T Reeh & o¢/e/R018.

%) The National Green Tribunal (Practice and Proceding) Rule,
2011published vide Notification GSR 296 (E) dt. 04 april 2011, Act 2016.

2o) OA No. 593/2017 NGT Principal bench delhi , WP ( civil )
No0.375/20120n the file of the Supreme Court. And their direction.

22) OA No. 606/2018 Before The National Green Tribunal, Pricipal Bench
New Delhi hearing dt. 8/04/2019.

( 0 ¥ YFIgERTE! Il 39T+ BeT HE 9o F2 ol e 3dRa desf €
AhfaF TUSET I AR, )

AR,

HY "eat- (2), () JIR TR & 2¥/o¢/R0eR TS haaqT drend ¥ haqy @
3yvefAe 3T A, Uu.f3. J353, Jea Qe I F3 @), AT o fawifea
geaAaTad dhiR Fhelell 31Tg. HY AT JerTel arei@s 9r.fd a1 €. halqy IeAT I geadt g
Tfd IRERT 0T AFAER § GIET F5¢ e AT Foedal fGelel aldl. dad
39U RAIF 3TRFERT A FHAATT FIHS TR I HAVTEGSAT 6T TR fGelell 3Tg. &
JBIAAN At UAT HGH . () THTOT TAIUT 9T feelell HTed.

ea F. (¥) T Hedl & (1) FIR ATTUSRT 7.9, oy Il AFdeRE AR
AGUMATT  TAhe’T SThedTd AT dHheldl 3Te.d Gl &. (3) T HGH & (8) JER AFIGR
A. 3R, TA. HTeRTT Iedl &I 6T A shelell 3Te.

ATTRFN, 7.9. haqT T AR il Gt AP HA 3ol HrAdrerar
Wl Shell 3Tg, d AI9dlg R eTlhelell biodegradable and non biodegradable
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waste EeleheRT UTAHT el HEY AT YaTE HIed dTg o Aelell 31§, TS AT,
STaTel SITHAATT & G STT3eT ATeTd! T aquatic life ST EehT shelell 37Tg. Hidd facebook
viral ®IEIT® upload delel 3TTed.

TEHF. (8) JAR AT Iiell TSI YeedTazd Hdw FTawITT Foldll 3
g1 AT &A1 FaId A T8N, T el TSeledl YhRISTel el IS HEhATeT =gl
aTEel 0T 3TaeTH gid.

f&. 2¢/092/030 VST TAdr Iucey ATfRCT TR T FY 31T . ¢¥o FHdAGT dl.
T JY EeledT AET @R Hell AFAGR Tlell HeTehaRT  JIH(hI0T F cHTEATTST JTec]
Foole! AT T Al THR TAUT THH Had AFIG RIS e UTelel Sholel AT, TATH S Hell
dY AEd fAETelell g7 aT (biodegradable and non biodegradable waste) &
feerear IRATOT 98T AT T THAT e HTelel AR, Fad GPS HIelm® upload
Foldl 3ed. ATHD Td ATAIIL SIOT=AT 3c9eard .9, Haq AT JHaTT Selel
e F Y& TAT THfAd HAFI-IHAEA non-biodegradable decompose FTeTs
faegare f§ Toauie e+ WEUIR 38,

YOI G F& geoar

?) eI ATs. Gr.fe. arel TCUeT haqy It 3ad AT JHTOT Srdarer
helell I8! @ SIS HTATTHRT HITOT HFAGR TleAT YIET 7S HIUATH LUTTOT F AT feelell
3Te.

) fRelT Tegmor , FEarfresnl horqy AeRuRYe I Asta<dr HRaE g
Rear daceT o & AFdGRIE I Gevdrd @ Fdedid HHI Hid IITeaRomd
AT helel 3g. TUT TG &h.o¢ d 22 T HFUTelel dhelel oATa.

03) AFAGR H. AR. TA. HTeRIG Jlell TG 3. (ob) ALY FHG JSIUN STed o1.9.
g TR Felell FSeTer THTagR GHed A T8N, 3Fd FHG HAlfecl T TGl &. ()
30T .9, harq¥ IRl FHeredr AT T A T ekl AT

oY) 3T GTHUT, dcehlellel ToTeRITahRT JBINT Tlair HG . (¢) FYI ¢ (b)
JHTOT hicd chelel fGqel Ad wATel.
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03) 3yTe A USRI AT YeWUT fA0T H3w, STema faHTer 4T A1HAAY
RIHS ATaAT Toh T AT A 7 &l FSeller hrAaTe! dhelell ATgl.

alr 7 R Fr @aflRa e o giweft @Fa
?) TATATHE I1C . ¢Yo ThovAIT ATl TeTehaRT Shg, Urel HITATT I

Q) 3Fd AHE ATl FER .9.hTq gefeha’l HaH ¢k d YRHATIT ATeTed GhAX
ATsATd 936l oIE UI&T0T 0T ITd.

3) National Green Tribunal Act 2010 section 15 YHTOY YIATARUT JHATTT GTd]
g1 Heat (R) Fther ATEfiadaR @ NGT Act 2010 section 28 9HTOT The National
Green Tribunal (WZ GUT I SrEel SH{0AT ATaT. ITel TG HE IR FHUATT A1d.

oY) 3Fd T AR TTeAl HIcATT HHI holedT IR T TUATTIRIETT HRAT &3
HRET T 288, 933, 208,98, ¥EC THATOT BTG [T ERael FUAT TTal.

03 ) HTUd T & SATST ANIGF glscl AT gcel " AT, I T Soldry
aRadeT HATO d [Geel 3R TN AT TG UL .

o) hoeledT HIIATEl ITad Hell I3 HIUITT ITd.

ATIdHAR Tter.
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BY E-mail in attachment Lalitkumar Namdev Chaudhari
9, Shreeram colony, Faizpur
Ta: Yawal Dist: Dist: Jalgaon
Mob : 9422279725

E-mail : lalitc24@gmail.com

Date: 19/11/2020
To

The collector

Office of Collector Jalgaon.

Sub : To file the complaint at The Hon’ble National Green Tribunal (WZ) pune

for Environmental damages and filing of criminal offence against guilty.

Ref: 1. Complaint letter to The Police Inspector dated 14/08/2019

2. Complaint letter to The SRO MPCB Jalgaon by E-mail : 19/11/2020

and reminder on 02/10/2019 and 06/10/2019.

3. Explaination of contractor Ms. R.M. Bhalerao Dt. 19/08/2019

4. Faizpur Municipal council, Faizpur letter to contractor for penalty dt

14/08/2019.

5. Receipt of penalty paid up by Ms. R. M. Bhalerao.
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6. Complaint to The collector, Jalgaon dt. 24/08/2020 and dt.

28/08/2020

7. Report of The Chief Officer, M.C. Faizpur dt. 03/09/2019 and dt.

5/11/2020.

8. The Gazette of India ( Extra Ordinary ) Part- Il section 3(ii)
Notification- Ministry of forest, Environment and climate protection

Mantrayalya, New Delhi.

9. The National Green Tribunal (Practice and Proceding) Rule,

2011published vide Notification GSR 296 (E) dt. 04 april 2011, Act 2016.

10. OA No. 593/2017 NGT Principal bench Delhi , WP ( civil )

No0.375/20120n the file of the Supreme Court. And their direction.

11. OA No. 606/2018 before The National Green Tribunal, Principal

Bench New Delhi hearing date 8/04/2019.

(All the letters are already given to you and govt. document in ref are

available on official site.)
Resp. Sir

As above ref no (1) (2) | have been reported the incident to the police

inspector, Faizpur Police station Faizpur and The SRO MPCB sub regional office
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Jalgaon on date 14/08/2019. The idea was given to Mr. Prakash Wankhede PI
Police station faizpur and Mr, Somnath SRO MPCB Jalgaon that contractor and

official would destroy the evidence. Also given the reminder as ref (2).

According to Ref (4) and Ref (7) the chief Officer accepted the offence
that the contractor discarded the MSW in Mor river. With Ref (3) and Ref (5)

the contractor also accepted the offence is proved.

After the act of action by The Chief Officer M.C. Faizpur all MSW is flood
down. So creates the danger to aquatic life and environment. Herein viral

photograph on facebook of polluting river are uploaded.

Financial Penalty by The Chief Officer M.C. Faizpur to contractor is not in

the workspace. He has to complaint to concern department.

Information on visited to processing unit at G.No. 140 Kalmoda shivar, |
found all MSW without sorting and segregation without following the Rule. All
biodegradable and non-biodegradable MSW found unsegregated here after it

is impossible to separate.
| would like to inform you

1. Mr. Prakash Wankhede PI Faizpur Police Station have not fulfil the
duty, and supports to The Chief Officer M.C. Faizpur and contractor to destroy

the evidence.
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2. Ref ( 8-11) states that Mr. Kishor Chavan The Chief Officer M.C.
Faizpur have not done the compliance of MSW management rule and he is

supporting to contractor in his misuse activity causing damage to environment.

3. The Contractor R.M. Bhalerao have not done any correspondent
about the problem mentioned in Ref (7) with M.C. Faizpur. They also not

obeyed the rules of contract.

4. Mr. Avinash Dhakane, Collector Jalgaon also not fulfil the duty as per

the section 12b of Ref(8)

5. Mr. Somnath Kurmune the SRO Jalgaon also not conducted his duty

with ignorance the seriousness of complaint.
So My humble request to right enquiry
1. The processing unit at G.No 140 Kalmoda Shivar should be sealed.

2. According to the information document of the bills and measurement

should be occupied and sealed.

3. File the complaint at Hon’ble NGT Pune for compensation and restitution of

environment damages with ref to section 15 and section 28 of NGT Act 2010.

4. Under IPC section 166,193,201,219,468 criminal charges should be filed

against the officers for dereliction of duty.
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5. This matter should be brought the notice of Forest, Environment and

Climate change Mantralaya New Delhi for the purpose of guiding the country.
6. | should be informed about the action taken.
Complainant

Lalitkumar Chaudhari.
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M Gmail Lalitkumar Chaudhari <lalitc24@gmail.com>

reminder;Request to lodge complaint for restitution penaulty against municipal
council Faizpur in NGT (WZ) and under IPC 166,193,201,219,468 against govt

servant concerned.
1 message

Lalitkumar Chaudhari <lalitc24@gmail.com> Mon, Feb 22, 2021 at 9:13 AM
To: collector.jalgaon@maharashtra.gov.in, daojalgaon@gmail.com

1. Rroefier ARy,
Rreefier! sratea S

fwa ; #r31 Jaaifa Gl IEe T Ud [R1d T8 b ST JefdioR T8 G g1l
T4, 3 Hefa TAIER @Rd SRiaTe g1 JTe.

ﬂ?{‘l-f: 2 ﬂ@g—ﬁEWW% R¥/0¢/R0%0, 2:R\ AM: cancellation of tender for RM

Bhalerao.

R. W%WWW% {R/R%/R0oR0 : Request to lodge complaint for restitution
penaulty.....

ugiey,

rﬁ&wmmﬂaﬁfqua?r{&mmaﬁm hoIqR U1 W HRA S 3fdiid
Jh T AJRYTYATATSD 3 'J-I'I'Ch_cpf Hood] THR el didd_HdId h = ZhTC[?-ﬂ <3|’>I¢40|IS| PRUYI

faeht 3JU eI SfUBRY T Hew faunT Setma
e S e s o

aﬁmﬁn@mmﬁ%ﬁwﬁmﬁw a 10T §aTAM HATY U U ¥ o 038
Eﬁﬂéﬁ%ﬁﬁaﬁ%mdm iog ST sgguchfgwl T ae Bid geio %Tq

ueg TG eT TR I THH G 3o 3iTe 3R $Hoa- Id ATg.

PRI SIS fSTerel U=ma &maaw%@aﬁ dpRId GR1A Y HRUGT
%ﬂﬁmiwldﬁlm CIH o O] Th A gI®aRT I: I fa. 38/38/030 Uoll d HRTS T d Taex
T TRI YHGUIGR ST UaTd O] (@EHGPS mﬁaa{%)

A 2. faaHia=ur 3 A1Y URHT 19 gl AiRh THIfad Soe! 3.

R. gdxd d] Hdleld ddandR] CH O] amﬁjd?{-ll"l $4IQ'>C’> 3G T FOO! dBR

JUTId GO 3R,

ﬁlﬁﬁﬂ?ﬁrq IRUATIG YAE W (ST TRIGH [RTd HY AF e SIIdTd AT TS
SITH! Tied Sied 3Tg. &

qIHIdd Hadl QI X HISYT h R ¢l 5T e UTugTe HIR[ he OM-I gol dledid Eﬁ?fqldldd video
upload red

%%ﬁg%ﬁ%% PTG od U JASigRI HoRT 20T § 3fgTe YSTIRT



. W%TWI%;T%M;FIE;'I uwwHWﬁﬁﬂﬂ@%ﬂﬁTﬂﬂWﬂﬁWWﬁTm
1[5 GRI® HRUTTd A1 gl 7Y T,

SYST

SfoapaR e,
RY 1 HRIaTs! A131 U : 41 30 Hob, FaTos W= UM HERIY I,

4 attachments

== image01.jpeg
B 157K

mage02.jpeg
= 113K

D rmbvd1.mp4
7631K

E news01.pdf
48K
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English Translation

Reminder; Request to lodge complaint for restitution penalty against
municipal council Faizpur in NGT (WZ) and wunder IPC
166,193,201,219,468 against govt. servant concerned.

1 message

Lalitkumar Chaudhari <lalitc24@gmail.com>
To: collector.jalgaon@maharashtra.gov.in, daojalgaon@gmail.com

Mon, Feb 22, 2021 at 9:13 AM

TO
The Collector
Jalgaon.

Sub: To File the criminal charges against the official for destroying the

evidence.

Ref: 1. My email- complaint to cancellation of tender contract of RM

Bhalerao dated 24/08/2020

2. My email dated 19/11/2020 - Request to lodge complaint for

restitution penalty.

Resp Sir,

With ref no (10) | have made complaint of violation of the solid
waste management Rule with financially greedy. This complaint was also
made to The SRO MPCB Jalgaon and Police Inspector Faizpur police

station just in time.
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According to information got to me, complaint was of violation of
Forest, Environment and Climate change Mantralaya notification 4™

April 2016 and Hon’ble NGT act and was for necessary action.

There after The District Administrative officer (M.C.) Jalgaon and
The chief officer M.C. Faizpur on 24/11/2020 transported this MSW in
complaint to the processing unit. Thus they tried to destroy the

evidence.
Thus
1. Measurement of segregation , MSW is affects the enquiry.

2. It also affect the my complaint of throwing MSW river basin and else

where.

News of M.C. Varangaon destroyed the proof with showing false

auction of decomposed fertilizer is attached.

Herewith video of increasing weight of collected MSW in trolley

with water is attached.

Swachch Bharat Abhiyan seems to be the tools of corruption and

exploitation of labour.
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Even after six month passed administration haven’t taken any

action. You are requested to proper enquiry and filing of criminal cases.
Complainant

Lalitkumar chaudhari
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M Gmail Lalitkumar Chaudhari <lalitc24@gmail.com>

Compliant received through Aaple Sarkar Portal
2 messages

SRO Jalgaon 1 <srojalgaon1@mpcb.gov.in> Tue, Oct 26, 2021 at 6:35 PM

To: "lalitc24@gmail.com" <lalitc24@gmail.com>
Cc: "P.K. Mirashe" <ast@mpcb.gov.in>, RO Nashik <ronashik@mpcb.gov.in>

Sir,

Please find attached herewith compensation imposed to Faizpur Municipal Council. Further, the case is
filled in Hon'ble NGT and hearing is going on. This office is in process for further action on Faizpur
Municipal Council.

With Regards,

Sub-Regional Officer,

Maharashtra Pollution Control Board,
Hall-A, Third Floor, Old BJ Market,
Jalgaon-425001

Phone No 0257-2221288

ﬂ Letter issued to Faizpur MC for Compensation ofr Non-Compliances of MSW Rules.pdf
968K

Lalitkumar Chaudhari <lalitc24@gmail.com> Tue, Oct 26, 2021 at 9:19 PM
To: SRO Jalgaon 1 <srojalgaon1@mpcb.gov.in>

Resp. Sir,

May | know the concerned Complaint details ref. to apale sarkar portal of Maharashtra state.

Thanking you

Regards

Lalitkumar Chaudhari
[Quoted text hidden]
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/24014701 MAASTRA Kalpataru Point, 2" - 4" Floor
Fax: 24023516/24024068/24044531 Opp. Cine Planet Cinema,
Website: www.mpcb.gov.in '-i""-"'--d"'- "'-,"" Near Sion Circle, Sion (E)
| 4 Mumbai- 400 022.
NO. MPCB/RO(HQ)/B-799 Date : 11.12.2020
To,

The Chief Officer
Faizpur Municipal Council ‘
Dist-Jalgaon ;

Sub: Assessment of Environment Compensation as per directions of
Hon'ble National Green Tribunal dated 02/07/2020 in Original
Application No. 606/2018-In the matter of Compliance of Municipal
Solid Waste Management Rules, 2016 and other Environmental issues.

Ref: MPCB’s letter dtd. 07/12/2020

We refer to the MPCB'’s letter dated 07/12/2020 regarding Assessment of
Environment Compensation as per directions of Hon'ble National Green Tribunal
dated 02/07/2020 in Original Application No.606/2018— In the matter of Compliance
of Municipal Solid Waste Management Rules, 2016 and other Environmental issues,
wherein, you were requested to deposit Final Environment Compensation Amount to
the Central Pollution Control Board for restoration of environment within one month
from the receipt of this letter.

You are requested to deposit the Final Environment Compensation Amount as
. mentioned in earlier letter dated 7/12/2020, to the concerned Regional Officer of
the Maharashtra Pollution Control Board.

(Ashok Shingare, IAS)
Member Secretary

Copy submitted to:
1. The Chairman, Maharashtra Pollution Control Board, Mumbai — for favour of

information.
2. The Principal Secretary, Environment Department, Govt. of Maharashtra,

Mantralaya, Mumbai-32- for favour of information.

3. The Principal Secretary, Urban Development Deptt -ll, Govt. of Maharashtra,
Mantralaya, Mumbai-32.

4. Regional Officer (HQ)/Law Officer, MPCB, Mumbai — for information.

5. Regional Officer, MPCB, Nashik /Sub Regional Officer, MPCB, Jalgaon, - for
information and necessary action.- They are directed to take follow up with the
concerned corporation & councils and submit the monthly report about the
compliance of this letter.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 2401 0437[24020781!24014701 T Kalpataru Point, 2nd . 4 Floor
Fax: 2402351 6/24024068/24044531 e Opp. Cine Planet Cinema,
Website: www,mpcb.gov.in .‘,‘-*'-:"5-_;": Near Sion Circle, Sion (E)
| Mumbai- 400 022.
NO.MPCB/RO(HQ)B- & 2€ Date: ;>\ 12)2020

To

The Chief Officer,
FaizpurMunicipaI Council,
Dist-Jalgaon

Sub: Assessment of Environment Compensation as per directions of
Hon'ble National Green Tribunal dated 02/07/2020 in Original
Application N0.606/2018—In the matter of Compliance of Municipal
Solid Waste Management Rules, 2016 and other Environmental

issues.

Ref:1.0rders dated 24/01/2020 & 2/7/2020 passed by Hon’ble NGTIin
Original Application No.606/2018.

The Hon'ble National Green Tribunal, Principal Bench, New Delhi has passed
orders dated 24/01/2020 & 2/7/2020 in OriginalAppiication No0.606/2018— In the matter
of Compliance of Municipal Solid Waste Management Rules, 2016 and other

Environmental issues.

In terms of order dated 24/01/2020 in O.A. No0.606/2018, Order dated
28/08/2019 in O.A. 593/2017 and Order dated 06/12/2019 in O.A. No0.673/2018, the
Hon'ble NGT has directed to all the Local Bodies and or the concerned Departmentof
the State Government have to ensure 100% collection, segregation, treatment and
disposal of solid waste including legacy waste & liquid waste and in defaultto pay
compensation which is to be recovered by the State with effect from 01/04/2020.

The Hon'blg NGT vide order dated 02/07/2020 in Original Application bearing
No.606/2018 directed as follows:

@ Inview of the fact that most of the statutory timelines have expired and directions
of the Hon'ble Supreme Court and this Tribunal to comply with Solid Waste
Management Rules, 2016 remain unexecuted, interim compensation scale is

hereby laid down for continued failure after 31 .03.2020.

i Any such continued failure will result in liability of every Local Body to pay
compensation atthe rate of Rs. 10 lakh per month per Local Body for population

of above 10 lakhs, Rs. 5 |akh per month per Local Body for population between 5
lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body from

01.04.2020 till compliance.

(ii) Continued failure of every Local Body on the subject of commencing the work of
legacy waste sites remediation from 01/04/2020 till the compliance will resultin
liability to pay compensation @ Rs.10 Lakhs per month per local body for

40



170
8

population above 10 lakhs, Rs.5 Lakhs per month per local body for population
between 5 lakhs 10 10 lakhs and Rs.1 Lakh per month per other local body.

) Ifthe Local Bodies are unable to bear financial burden, the liability will be of the
State Governments with liberty to take remedial action againstthe erring Local
Bodies. Apart from compen sation,adverse entries mustbe made in the ACRs of

the CEO of the said Local Bodies and other senior functionaties in Department
of Urban Developmentetc. whoare responsible for compliance of order of this

Tribunal.

The officialsof the Board at Regional Office Nashik reported the followingnon-
compliances as on 1/4/2020

1. YourLocal Body is generating solid waste to the thine of 4.5 MT/day, out of
that 3.6 MT/day is treated and 0.9 MT/day of the solid waste is being dumped

withouttreatment.
2. YourLocal Body has not developed or established sanitary landfill for disposal of

inert material.
3. YourLocal Body has failed to commence the work of legacy waste sites

remediation.

It has been observed that you have failed to comply with the timeframe for the
implementation of the Solid Waste Management Rules, 2016 and timelines given by
the Hon'ble NGT in various orders.

In view of the non-compliances and as directed by the Hon'ble NGT, you are
hereby directed to pay final compensation from 01.04.2020 till compliance as follows:

1. FinalEn vironmental Compensation ofRs.08 Lakh towards thenon -compliance
of Solid Waste Management Rules, 2016 untreated Solid waste to the tune of

0.9 MT/day from 1/4/2020 to 30/ 1/2020.

2. Final Environmental Compensation of Rs. 08 Lakhfrom 1/4/2020 to 30/11/2020

towards not commencing of the work of legacy waste sites remediation.

3. You shall pay of Rs.02 Lakh per month for the non-compliance of solid waste
management&Legacy waste man agementfrom December, 2020 onwardstillthe

compliance.

You are requested t0 deposit aforesaid amount towards the environment
compensation with the Central Pollution Control Board for restoration of environment,
within one month from the receipt of this letter.

P

( Ashok Shingare, AS )
Member Secretary
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Jopy su bmitted to:

1. The Chairman, Maharashtra Pollution Control Board, Mumbai — for favour of
information.

2 The Principal Secretary, Environment Department, Govt. of j\Aaharashtra,
Mantralaya, Mumbai-32- for favourofinformation. '

3. The Principal Secretary, Urban Development Deptt.-ll, Govt. of Maharashtra,
Mantralaya, Mumbai-32- if the aforesaid local Body fails to pay the
compensation within the stipulated time then itis requested to recover the same

from the grant san ctioned to the said Local Body and depositthe same to MPC

Board. .

Copy to:
1. Regional Officer (HQ)/Law Officer, MPCB, Mu mbai — for information.

2. Regional Officer, MPCB, Nashileub—Regiona!Officer, MPCB, Jalgaon, for
information and necessary action.- They are directed to take follow up with the
concerned corporation & councils
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Rozode, Maharashtra, India
' Rozode, Maharashtra 425504, India
Lat 21.1BB663"
Long 75.86326°
14/10/21 01:28 PM
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FA
MAHA/TARAN

Maraciairs State Elocicty Distabisten Co. Ll

~,
%
Web Self Service

Home
New User Registration
Login

Forgot Login
Name/Password?

View/Pay Bill
Consumption Calculator
Energy Bill Calculator
New Connection Request
Complaint Registration
Complaint Status
Submit Reading

View HT Consumer Info
View RE Consumption

Track Status,Upload
Documents and Pay
Charges

*0Online Payment of Other
Charges

*Register / Update Mobile

number, Email,Aadhar
number, TDS and PAN No

New

Web Self Service Home > View History

View History

Connection Information

Consurner Number

112068051544

176

View History

BU

Connection Type

Contact Numbers

0639 YAWAL 1
LTIP
8149435991

Name THE PRESIDEDNT MUNICIPAL COUNCIL FAIZPUR
Address KALAMODA ROAD FAIZPUR TAL YAWAL DIST 425503
Billing Payments History

Bill Month Consumption (Units) Status Bill Amount

Oct 2021 63 1,180.00

Sep 2021 30 1,190.00

Aug 2021 60 660.00

Jul 2021 40 10.00

Jun 2021 30 1,090.00

May 2021 35 550.00

Apr 2021 15 450.00

Mar 2021 q 450.00

Feb 2021 191 1,930.00

Jan 2021 90 780.00

Dec 2020 80 3,770.00

Nov 2020 135 5,170.00

Prompt Payment Date
18 Nov 2021
18 Oct 2021
16 Sep 2021
17 Aug 2021

17 Jul 2021
18 Jun 2021
15 May 2021
15 Apr 2021
15 Mar 2021
15 Feb 2021
13 Jan 2021

14 Dec 2020

Due Date View/Download
02 Dec 2021
01 Nov 2021
30 Sep 2021
31 Aug 2021

26 Jul 2021
28 Jun 2021
24 May 2021
23 Apr 2021
23 Mar 2021
22 Feb 2021
21 Jan 2021

22 Dec 2020

oD

https://wss.mahadiscom.infwss/wss

View Consumptian Graph

About Us | Contact Us | FAQ | Help | Disclaimer | Privacy Policy
For any queries related to online applications, please mail customercare@mahadiscom.in or contact our customer care center at 1912,1800-233-3435, 1800-102-3435.
For queries related to your online payment transactions, please mail helpdesk_pg@mahadiscom.in
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1/2

Scanned by CamScanner



11118121, 11:35 AM

177

HTILTIP E-Bill

X =
MAHAVITARAN s,

MyrarrTs Stoe Eecrory Darbutoe Co Le

Maharashtra State Electricity Distribution Co. Ltd.

https:/iwss.mahadiscom.in‘wssiwss

48 Sc

BILL OF SUPPLY FOR THE MONTH OF Apr 2021
000001173133140
GSTIN: 27TAA ECM2933K1ZB Website - www.mahadiscom.in HSN CODE: 27160000
JALGAON CIRCLE :590 SAVADA DIVISION : 592 YAWAL | : 246 1
09-05-
CONSUMET 412068051544 ‘B"-'- DATE  bo21 | .
Consumer THE PRESIDEDNT MUNICIPAL ‘nus paTe  P40%
Name : COUNCIL FAIZPUR 2021
Adresss: KALAMODA ROAD iF PAID UPTO |1295 li50.00
2021
FAIZPUR T
IF PAID AFTER2021 460.00
ILast Receipt No./Date J06-04-2021
Vilage: AL YAWALDIST = Pincode 4| I35t Month Payment  00.00
JALGAON i
Scale / Sector Small Scale /SEMI
STATE GOVT
[Email ID : Activity :
. EhREEE 5 076‘ = Load Shd
|Mohile No.: 99 07 Meter No.: 03440993 Seasonal: N A
! Connected Urban/Rural Express
Tariff : 35 LT-Il A Load (KW): 10.00 HP Flag : u Feeder Flag :N
Contract 50% of Con. Feeder LIS
Demand 8.77 Demand(KVA)4.39 Voltage (KV) 11 i
; i , Indicator :
(KVA) : ' -
Sanctioned
load (Kw) : 10-00
. PC-MR- 00-40- . )
DTC : 0639050 ROUTE-SEQ :0001-1030 BU: 0639 PC: 00
Date of PUBLIC WATER
Connsction - 14-12-2009 Category : WORKS(PWW) GSTIN :
' 0-20KW
Supply at : HT Elec. Duty : 49 PAN :
Prev. Highest
Prov. Highast Bill Demand
ith) - (KVA) :
Security Deposit Addl. S.D.
Held Rs. : 10,000.00 Demanded Rs : 00.00
gzn.k Guaranteeo_oo SD Arrears Rs. 00.00
SILERGIISTORY CUSTOMER CARE Toll
Bill Consumption Bill Demand Bill
Month (Units) (KVA) Amount Free No.
Mar 2021 9 4434 65
Feb 2021 191 411,135.35
Jan 2021 a0 4/746.50

anned by CamScanner
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1118121, 11:35 AM 1 78 HT/LTIP E-Bil

[Dec 2020 80, 4/708.00 _ _
Nov 2020 135 4919.75 1 91 2’ 1 800 1 02 3435’
Oct 2020 95 4765.75 1800-233-3435
iﬁg Sg;g ggg ::?gggg Rule & Pru_cedure for Consumer Grievances
Jul 2020 176 7] 1'07? 50 Redressal is available at
e www.mahadiscom.in>consumer
Jun 2020 14 445380 |lhortal>CGRF Instead of Printed bill ,
2"3% 0 4-2 830.67 reugister for E:bi!l and avail Rs. 110 per bill_ as
a “Go-green * discount.For registration visit
Apr 2020 657 63,163.95 | |at www.mahadiscom.in->consumer portal-
>Quick access->Go-green request

mﬁmmmahadlscnm.m
T R T 48 AT
aﬂwﬁmmﬁi(m kbl fem e s v o

Important Message

« Consumers can pay online using Net Banking, Credit/Debit cards at
https:/iwss.mahadiscom.in/wss/wss after registration.

* Submit / update your E-mail id and mobile number to Circle office for receiving prompt alerts through
SMS.

» Submit / update your PAN and GSTIN to circle office with copies of PAN and GSTIN for verification.

« Special desk is operational for HT Consumers, please contact : htconsumer@mahadiscom.in for any
clarification / query or grievance.

* This Electricity Bill should not be use for the address proof and as a proof of property ownership.

» For Any Payment to MSEDCL , ENSURE & INSIST for computerised receipt with unique system
generated receipt number, Do not accept handwritten receipts. Pay online to avoid any
inconvenience.

hitps:#/wss.mahadiscom.infwssiwss 244
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EXIBIT: B

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (W2Z)

BENCH PUNE.

IN MATTER OF: 65 / 2018

1. MR. LALITKUNMAR NAMDEO CHAUDHARI.  -====---- Applicant

// VERSES//

1. STATE OF MAHARASHTRA =eeeeeeee Respondent

And Others 05

NOTES OF ARGUMENT SUBMITTED BY THE APPLICANT IN PERSON IN REPLY

OF RESPONDENTS

1.

The above OA was preferred for the penalty and restitution of
environment in offence committed with the consent or connivance of the
Chief Officer Municipal council Faizpur Ta. Yawal Dist. Jalgaon. It is direct
violation of a specific statutory environmental obligation by the chief

officer Municipal council Faizpur.

In accordance with the order of The Hon’ble NGT bench pune dated
24/07/2020 the district committee submitted the report in July 2022
before the Hon’ble NGT bench Pune. The District committee was
constituted with the member as District Collector, Jalgaon — respondent

no 04, the Executive engineer Minor Irrigation department jalgaon, The

50
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District Administrative officer Municipal Council Jalgaon, The Sub

Regional Officer MPCB Jalgaon.

Herewith | have submitted the arguments on The District committee

report. EXIBIT ‘A’- argument submitted to the hon’ble tribunal.

On the hearing dated 14/11/2022 Hon’ble Tribunal ordered the

respondent to submit their reply.

Reference to hearing and order dated 14/11/2022, Order Para ‘2’- from
the side of respondent no 01/The Principal secretory State of
Maharashtra- Mr Anirudhha Kulkarni, learned counsel has appeared and

apprised that he does not want to file reply affidavit’.

My Submission:- As the Offence is happened on 31/12/2017, within two
week | have made a complaint for appropriate action to respondent no
01- The Principal secretory Environment department State of Maharashtra
through the Government portal ‘Apale Sarkar App’ having complaint no.
ENVD/2018/1825 date. 18/10/18. EXIBIT page no.10-17 in OA65/2018 is

the details of complaint. The appropriate action should have been taken
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by respondent no 01/The Principal secretory State of Maharashtra in

time as per the given complaint but they have not done so.

Respondent no 02 and 05 submitted the affidavit in compliance of the

Order dated 22/09/2021.

My submission:- | beg pardon, In both there is no any direction or action is
mentioned according to the OA 65/2018. It was the recommendation/
instruction to the Municipal Corporation, faizpur on the district committee

report on present MSW production and its disposal.

Respondent No. 06- The Chief Officer Faizpur Municipal Council Faizpur

have submitted the reply in compliance order date 22/09/2021.

My submission:- Respondent no 06 — chief Officer Faizpur Municipal
council unable to submit the explanation in accordance to allegations in

present application.
That, from afore-stated argument it can very well seen and observed

that the all respondent 1 to 05 are also guilty for their dereliction of duty

as they could have taken appropriate action before monsoon-
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lillwwlﬂfﬂnmls, but thay hava not done so till date, Respondent no 06-

Tho then Chief Officor Falaur Municipal councll Falzpur Is gullty for the

Wegal act/offence.

VERIFICATION

I, Lalitkumar Namdeo Chaudhari, Age: 49 Occupatlon- Farmer, R/o: 9,
Shriram Colony, Faizpur Ta: Yawal, Dist: Jalgaon Maharashtra,, above name
do here by state on solemnly on affirmation that the contents of Paragraph 01
to 07 of the present arguments are true and correct to the best of my
knowlwdge and information solemnly affirmed on this 10" day of December

2022 at Jalgaon.

- e

-
Date: 11/12/2022 Appﬂ;an‘t in Person
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AFFIDAVIT ‘
IN MATTER OF OAL 65 /2018 '
1. MR, LALITKUNMAR NAMDEO CHAUDHARI, wanne Appllcant
/] VERSES //

1. STATE OF MAHARASHTRA and others s lESPONdent

I, Mr. Lalitkumar Namdeo Chaudhari. Age. 49, Occupation - Farmer
R/o 9,Shreeram colony, Faizpur Ta: Yawal, Dist: Jalgaon (Maharashtra State)
applicant do hereby state on solemnly affirmation that the scanned of
ariginal documents and language translations attached with content of
EXIBIT ‘A" AND 'B’ of the present argument are true and correct to the best

th

of my knowledge and information solemnly affirmed on this 11 Day of

month 2022 at lalgaon,

)
N
™
Date:11/12/2022 :
Place : Jalgaon APPLICANT

NOTED AND REGISTERED
Sr.Mo. 2280
Cantaing Pages Mo.O )
Date: \Y [y 2/2022-

AFFIDAVIT
Solemnly atfirmerd and «nned befora e
by Shri Lol Ass pamden v
of SN RULE__ o 13 iwenufiend By 4 \
Shri —zext
whom | Know Personally, |

Vaorified and Salanrmy
Alflrmed Boalore ma.
SIQNED BEI,’ THE ME

i\\\ﬂ\'lnf}l

-|-|-.-|‘|. |

oy Swapnil V. Patil{R-No.19404)
RG] Watary Pubhc Govlol indka

| ' 8.J.T.Chambars,Jalgnon
e 54
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